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PER BENCH,

These appeals by the assessee against the common order of the Ld.

CIT(A)-23, New Delhi, dated 07.06.2019, sustaining levy of penalty u/s

271(1)(c) of the Act.

2. At the outset, in these cases, the ld. Counsel for the assessee
submitted that this ITAT in a batch of appeals including the appeals by the
present assessee in quantum proceedings in ITA Nos.1614,
1616/Del/2019 (AY 2013-14 to 2015-16), deleted the addition vide order
dated 19.01.2021. Hence, he submitted that in this view of the matter, the

penalty levied for the said addition which has been deleted does not
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survive. Hence, these appeals by the assessee should be allowed.
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3. Per contra, Ld. DR did not dispute this proposition.

4. Upon careful consideration, we are of the opinion that when
quantum appeals have been decided in assessee’s favour by the ITAT, this
penalty levied with reference to those, deleted addition does not survive.
Hence we accept the assessee’s plea.

S. In the result, all appeals filed by the assessee stand allowed.

Order pronounced in the open court on 16t February, 2023.
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